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CP 4‘0/20’00((324 85/96)

. Mr. M, Rafigq, CounSel for the respondénts.

IN THE CEI\IDRAL ADMINISTRATI\E TRIBUNAL" J'AIPJR BEI\EH JAIPUR.

<

Date of Order: 24 11 2000

Umed Singh som of Shri Magandan aged 45 years resmdent of
¥illage and P.O, Alsisar and working as S.ub—Postmaster

“Alsisar Distt, J'hunjhunu (Raj .)

oo s e PEtitioner

Versus
dl. "Manu Vyas, Postmaster General, Rajasthan
L _ Western Regz.on, Jodhpur. _
2.  R.L. Mali, Supdt. of Post offices ‘Jhunjhunu

-Div1s1on, JhunJhunu. :

ep e Respondents . - -

Mx‘/ K, L, ‘I‘hawani, Cou,ns'e-l-for the Petitioner,.
Mr, Hemant Gupta, Proxy counsel for

CORAM

Hon'ble Mr. S.K. Agarwal, Member (Jdicial)

~ Hon' ple Mr. Gopal Singh Member (Administratlve)

« -lORD'ERA

LY
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'I‘Hlb Contempt Petition has arisén put‘;c}f“a order passed

in Oa 85/96 dated 10,12.1999, .

.s ;2'/-, .






2, By an order dated 10, 12 99 passed 'in oa 85/96, this

- Trlbunal gave follGW1ng direction.

"In the light of sbove direction we hold that .
the entire pension of the applicant be ignoged
while fixing the initial pay ofi his appointment
as Postal Clerk in the pay=-scale of ks, 260-400,

~ The financial benef its : shall be c¢alculated and

. adjusted accordingly but the applicant will be -
entitled to financial benefits with effect from-

) 6.2.1995 1.2, one year ‘ptior to the date of
: flllng this, orlglnal aDpllCation.

”f"B. . It is stated'by the_petitioﬁer that.opposite party  have

Wilfdllyuand deliberately disalIOWed the oraer.of this Tribunal
‘and therefore, contempt proceedlngs sh01ld be initiated- agalnst‘

them and they shoaLd be punlshed accordlngly.

¥

- 3. ‘ Show-cause Was given to the opposite parties anﬂ reply
was flled. In the reply it has been stated that order bf thlS’"
.Tribunal has already been complled with and appllcant has been
paid Rs, 44,874/~ on 19 10 2000 subject to final outcome of the

'ert-Petltlon pendlng before ‘the Hon'ble/RaJasthan ngh Court,
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. The7learned counsel'for gnxthe'petitioner submits that _

the conduct - of the opposite party in this CaSe has ‘been not to
O w1th :
comply g&fthe order passed by this Trlbunal

~

5. . The Opp051te party have complled with the onders of this
Trlbunal anﬂ 1t is settled legal p051tlon #th that\mere?gzggiy-
,1ng'with the orders of thls Tribunal does notiee contempt unless
it is deliberate ani wilful "Before us at present there is no
"basis to come to, this conclus;on.that thls delayea~1n compliance‘
Was wilful and deliberate. We, therefore, dismiss this Contempt
Pét ition ard notices agaihst'thelallegea cohtemhers are dischar-
ged. o o | ‘ \ |
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